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SRRI S. KUNDU: It Is Dot the lame 
polot. My point of order is that this 
matter should be referred 10 the Privilcps 
C ~  

MR. DEPUTY-SPEAKER: A ques-
tion of prlvile,e cannot be raised in this 
way. You have to live propllr ootlce. 

SHRI S. KUNDU: I have not y,t 
l~  my point of order. A Minister 

&lves an assurance and then he go:. away. 
Anal her Minister comes in and he says 
lomethin@ different. When this railway 
line was u~ura  io 1968 an assurance 
was aiven that it would he completed by 
1970. In the me lD time Dr. Ram Subhilg 
Singh went aW1Y and Sltri Govinda Menon 
came temporarily. Shri Menon said that 
It could not be c·)mpleted by 1970 but it 
will be completed In 1971. In fact, Shn 
Menon called a meeting and o,'dered that 
thi, work sould be d'lne expeditiauly. After 
Shri Menon had go De, Shri Nanda has come 
alld now the target date given is 1972, The 
Minister should look into this. 

SHRI SHRI CHAND GOYAL (Chandi-
,arh): The employees of Chandigarh and 
the Union Terri'ory of Himachal Pradesh 
have b,en carrying on an agitation for the 
applicability of Punjab Pay ~al s  But the 
matter has not yet bllen decided by the 
Government About ,,0,000 employees are 
on strike and the entire administrative 
machinery has b:en c<)mplctely paralysed. 
Since we ore raisin'l it all the last day of the 
BOssioD, the Government should 'come for-
ward with a statement as to how th,y are 
going to settle thi. question. 

Secondly, the minorities in Pakistan arc 
being not only harassed but butchered. Their 
ladle. &se being raped, property looted and 
cattle killed. All this i. happening in East 
Pakistan, Because of this. there is lar,e-
scale exodus. Government must take some 
firm measures so that it can be ended, 
because the r s l~  of the refugees is a 
very serious problem. 

Lastly, Shri Shalwale. an hon. Member 
of this House. has courted arrest on cow 
a,itallon. Something must be done in this 
connection. 

MR. DEPUTV-SPEAKER: Tbat in-
f9rmatlon ia yet to co_ here. 

SHRI 1YOTIRMOY BASU: bave 
only tWl) points. We have serious apprehe"-
lion In oar. minds that the Preventive 
Detention Act, wbich was rejected by tbe 
nation on tbe 3ht December 1969 after it 
had a full term, we havo an apprehension 
that tho Home Minister .. 

MR. DEPUTY·SPEAKER: How can 
you refer to It when there II only In 
apprehension ? 

SHRI JYOTIRMOY BASU; It bas 
come out in the press. We want the Home 
Minister to make a cate,orlcal statement 
hert that they are not 1I0ini to bave this 
Act In West Bon,al throu,h the backdoor 
by passin, It in this Houso. 

My second point Is that two MLAs 
belonginl to my party from Burdwan who 
were addressing two meotinll8 after obtalninll 
prior permission of tbe District Administra-
tion were beaten mercilessly by the CRP, 
they were llrabbed to the Police Station, hand 
cuffed and serious insult waH inflicted upon 
them. The Government is tryinl to do all 
these thinas to ,aln political pin over us. 
May I warn tbe Government throu,h you, 
Sir. that it will only meet witb BOrloul 
con.cquencos. The Home Minister must 
make a statement on the floor of the House 
laying that they are not keepIng P.D. Act 
into existence tbrough the back door and they 
are goln, to talce .tern actIon a,alnst thOBO 
l ~ officers who have beaten the MLAs. 
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